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CAT/J/13
CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
0.4, NO. 627/93
DATE OF DECISION_17.11.1597
Shikari va Petitioner
it Advocate for the Petitioner (s)
Versus
Unic f India & othe: Respondent
r, Akil K hi Advocate for the Respondent (s)
CORAM
The Hon’ble Mr. V.Ramakrishnan, ice C} L)
The Hon’ble Mr. P.C.Kannan, Member (J)
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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certificate (NOC) which he %as required to do as
entral Government department, He
accordingly aprlied to the 2kx£f Telecom Department

for grar 5 letter dated

taken on reccrd, In this letter, he stated that he
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had appeared for the Insnectors of Central Excize

gave a committment that he would follow the rules and

regulations of the derartment as required if he was

~
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selected for the said post. The Denartment proceeded
to 1ssue NOC dated 2&.F.91 a covy of which is

encleosad as Anneyure A-l to the 0.A. He was selacted
t
submitted a representation to the Chief General

brought out that he had been seslected to the post of

Central Txcise and Custom Inspector and had also

te nay whatever amount was Jdus to be recoverad from
him., A zonyv of the lstter dated 26,3,92 is shown to
us oy Mr. Kureshi, The Derartment then preceeded to
accept his resignation which is in the nature of a

him to pay back a sum
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to 20.4,.90, He dencsited this amount and had executed
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19,042/~ he had deposited with the
Demartment on his quitting the department as

mexure A-5, This renresentation was
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denartiment and the »

= - £33 R/ ~~ina such
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2. Aie have heard Mr, Trivedl ror Tne applicant
] o 1 o = -

and Mr. kv o2shil ZQ:

3. Mr. Trivedi relies con the general instructions
o |

ag that the terms of the bond should not be enforced

(
1
I
O
h
ct
]
e
[
N
(@
|
)
o
(421
(1
£
@
o)
ct
55
0]
|
«©
[
@

against emplovees

empanelled in snother Central Government

C)
o+

1v owned by the

or a Public Enternrise wholly or ps )

wernment as per Denartment of Personnel O.M

nrovicded they have taken
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to be naid to the department and accordingly the deppt.

had enforced the bond and that he cannot take back the

apnlication for the nost of Inspector of Central
and Customs 1990 was nct sent through proper channel,
However, it is not denied that he had moved the devart-

pas JeonA
ment =nd cbtained N,0.,C., before the-@fizzrx offFer for

interview., In the light of this position welpld that
&
it is not verv material that the amslication was not

forwarded initially through nroner channel when the

same denmartment had agreed to issue N,C.C. by their
letter dated 26,12,1991, Issus of such N,0,C, amounts
to ex-post facto s&getéea regularisation and has the
same offect as 1if the apnplication has Been forwarded
through nroper channel,

6. In the light of the above nositicn, we hold that
the aprlicant is entitled to the relief socught for

and accordingly direct the respondents to refund to

him the amcunt of »,19,042/~ which he had depcsited
with the departwent earlier within three months

from the date of reczipt of acory of thise order,

‘. M, In order to facilitate this, we quash the

latbter dated ”539.93 as ~t Annexure A~6, No costs.
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'7' Mr, Trivedi :3:31,73 that the _-_,‘:-}Spuﬂuents DhO‘.llQ

bs directed to -~ay a reascnakle amount of interest

1
N

-nt with them. 7This is not cne of
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on the money
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. the respondents in place of HMr JKureshi.

B R D E. R '

NeX A X HERXBA LAY A XIRXMNMAR DG AR, .

Heard lrs.Safaya on ee255/98, who represeints”

MeAe is for

extens ion of time.}?ime is extended to comply with

the directions upto 15.53.98.

MroTrivedi for the original applicant states

that in case, the decision is not implemented by that

date, the ap911Cd1t may be awarded jinterest, As

regards this, the original applicant may take up the

‘matter in appropriate proceedings if the Tribunal’s

directdon is not complied with even after 15.5.,98.

MeAe stands disposed of accordingly,

A copy of this order way be given to the respondents,

\

Aro | &SZ/
{(P.CeKan nan) (VeRamalkr ishnan)
rember (J) Vice Chairman

« -

*SHe



»

FNR oo -y ‘Tﬁf’w w‘gr‘

MA/255/98 in QA/627/93

lirsydafaya gileb appearaan LOI th//}ﬂ%ponﬁgnts
gk in place of ur.KurégéPT In I prCt of u.a.2§5/98,

prays/for timy/to aoce tdlr the p%esent position

Mrl.Triv'edi present.

DATE OFFICE REPORT 0 R D E R '
03.04.98 2 Mr. Ajmera says that he will file memo of appear-
v , ance in place of Mr. Kureshie Adjourned to 16.4.98.
! v . 5 '\
' i & A L'/\//
’ * {PsC. Kannan) (V. Ramakrishnan)
' ! Hember \J) “Vice Chairman
j ' hki
16.4.98' : Mrs. Safaya says that she will enter appearance
' ' in place of Mr. Kureshi. wWe have seen M.A. 255/98
' ' filed more than a month back. The original respondents
' ' to indicate the present position in this regard within
' : a week. Adjourned to 30.4.1998. Mr. Trivedi present,
: ' 7 t
' : ‘_‘—__\_’__________, ) .
' ., (P.C. Kannan) -~ (VeRamakrishnan)
! ' Member ( J) ‘ vice Chairman
' : vVEtC e
30, 4//3/ . 3
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A%j7{fﬁei £0 1245658

(P.C .Kamnan) (V.Ramakrishnan)
en@ﬂx‘(J) ' Vicé Chairman

/



DATE

}

OFFICE REPORT

4

* T M e a2 @ e % m e M 4 e e m W @ @ ® ® @ @ ® w ® w w ®w = w = - w®- w 4 ® ® % ® = ® @ w ® ® @ % w @ ® @ @ w® @ w4 @ @ w w 4 w @ - a ww @ - ow - - -

[]
A
1
L}
L}
A ]
1
A
L]
|
L
1
1
1]
1
|
1
\j
A}
1
L}
1
T
*
*
t
T
\]
A
A
|
1
1]
. |
1
14
A}
1
L]
1
L}
1
T
: ¢
v
]
T
A}
1
1
A
]
t
1
L]
A ]
A}
T
A}
1
1
L
L}
A
]
t
A}
\J
.
t
T
A}
1
b

ixxxxmmxxxxxxmmmm:tx

Heard Mrs.Safaya on MeA#255/98, who reprosents’

the respondents in place of Mr.Kureshi, M.A.
extension of time. Time is

is for

~axtended to comply with
the Jdirections upto 15.5.98,

Mr Trivedi for the original applicant states
that in case, the decision is not implemented by that

date, the applicant may be awardea interest, As

regards this, the priginal applicant may take up the

matter in appropriate proceedings if the Tribunal's

directdon is not complied with even after 15.5;98.

MeAe stands disposed of accordingly, |

A lcopy of this order may be given to the respondent

(PQC «Kan nan)

(VeRamakr ishnan)
Fenber (J)

Vice Cha irman

*SH.




\ : MA/255/98 in 0/627/93 '

DATE' - OFFICE REPORT _ 0 R D E R
03404498 ..  sswas  Mre Ajmera says that he will file memo of appear-
! ance in olace of Mr. Kureshie Adjourned to 164.78.
{PeCe Kannan) (Ve Ramakrishnan)

Merber (J) Vice Chairman

1€.4.98 Mz, Sataye seys that she wj.l"l enter ap;:earaﬁce
iv plece of Mr. Kuresnl. wWe have seen M.A. 255/98,
filed more than & wonth Backe The original respondents
to indicate the preszent ;osition in this regard wifchin

a week. Adjourned to 20.4.1998, Mr. Trivedi present.

{(F.C, Kannan) {VeRamakrishnan)
menmber () vice cChairman
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Mrs.gefzye files gppearaence/ for the res
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@ in pliee of ;~:;:.x:~/..zfé: shi. I;'x/fespect of M..255/98,
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"h:fﬁm ys for tAme to ascerta in the present position

~t
MrJriv edl present.

Adjam rned to 1%5.98.

/

(PoC sKamnzn) (V.Ram}gmtgl/man)
- Hember A) | Vice-Ghairman
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